
"Mr'! NI ST'̂ 'MI i E TRI'̂ 1JN?\L P^I '̂CIP^L

P.P. No. 420/200 1

IN

0 .A.No.790/1992

N,g oalhi: this tho ^ " -lay of 3anu-ry , 200 2.
HON'OLO HR.S.R.AOIGE, \iICEI CHAIRMAN (a)

HON' 3LE OR.A.'JEOAJALLI ,riEM3ER(0)

Dal Charan •Jerma,
S/c Shri Hukam Singh, _ „, ^
uorkinq as Sub-Insp octor No, 0-743 m 8th 3n.,

^ . Apolxcant.OAF, Oolhi

(By Ad\/ocate: Shri Narash Kaushik)
\/ g r su s

1. Shri Ajay Raj Sharma,
Commissioner of Police,
Oelhi police Head Ouartar,
I .P state, I TO
N^u Oelhi,

2, Shri R, K, Sharma, _
Addl, Comm i -s ioner of Police(Admn),
Nou Special Comm i <=siongr of Pol ice(AciTin) ,
Police Headquarter,
H50 Building, I,P,Estate,
Neu Oelhi ...,, Re spond ent s,

(By Adv/ocate; Shri Avnish Ahlaurst)

OROER

S,R.Adiqe/JC(A);

Heard both sides on C,P , No, 420/200 1

alleging contumacious non-compliance of thelribunel ' s

orders dated 19.7,99 in OA No,790/92«

2, By th-"t order dated 19,7,99 , OA No,790/92

ijc,o rjisnosed of after confirming the orders dated

15,10,92 passed earlier in the OA to the -^xtent that

respondents 'J re directed to open the sealed cov/er

in respect of aoplicant's admission to Promotion List ' F'

(Fxecutiv/e) uithin 2 months from the date of receipt of

a copy of the orders and thereafter to proceed in the

matter in accordance uith law. If as a result of the

abov/e directions, applicant ues admitted to Promotion

Liet F(Ex) he uas held entitled to such consequential
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b8n=!rlts as a re admissible to blm In ecoordance uith
rul=s ^nd instructions,

C'JP No. 6425/99 f11 by respondents in

Oelhi High Court uas di^issed on 26. 7. 200 1(Ann^ xurs-2).
Resr'cndents'pl-a that applicant uas inviolwed in one

PIR b-aring No. 398 / 90 under section 333/24 IPC

and therefore the Tribunal uas not juotificr -

directing them to open the sealed co\;er uas rejected.

s respondents took no action to open

the sealed cosher, oursuant to the di^issal of C'JP

No. 6425/99 on 26.7. 200 1, applicant filed the present

CP No. 420/2001 on 28 . 8 . 2001.

5, In their reply to the CP respondents haee

stated in affidavit that nursuant to the Tribunal's

order dated 19.7.99 the sealed cover uas onened and it

uas found that the regular 9PC had deferred applicant's

case for consideration. As the sealed cover has bean

Opened, it is submitted that there h-s b-^en no

contempt of the Tribunal's orders. It is further

submitted that since initially appl leant uas acquitted

in FIR No. 398/90 under sec. 308/ 34 IPC, a criminal acp^a]

No. 112/2001 vjes filed by theState against the imougned

order and the Oalhi High Court vide order dated

3D.8. 2001 (Ann ^xure-R-1) has set aside the acquittal

and sent the case for trial before the criminal court.

It is further submitted that a revieu CPC has been

held for consideration of applicant's admission to

promotion List 'F'(Cx.) u.e.f. 11.3.85; 8.11.85 and

28.8. 86 and the result of the same has been received,

but it has not been acted upon because applicant is
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pr.aently under suspension in the eforam^loned
crirninal case,

6 'Js have consiiered the matter carefully,

7. The operative portion of the directions
to respondents contained in the Tribunal's order
dated 19,7,99 uas to open the s^^aled cover and
thereafter to proceed in acc ordance uith 1-"u, lu is
not denied that the sealed cover has been opened and
it has been found that the regular OPC had deferred
anplicant's case for consideration, fl anuhile as
stated by respondents, a revi-u OPC uas held to
cnnsider applicant's case for admission to Promotion
List T'COx.) u.e,f. 11. 3,85,8, 11.85 and 20.8. 96, but
its recommendations have not been acted upon, because
applicant is under suspension in criminal case FIR
No, 398/90 uherein the order of acquittal has been

set aside by the Delhi High Court and the 0^59

has been sent for trial, it cannot be said that

resDondents have wilfully or deliberately defied

the Tribunal's order dated 19.7,99, which alone would

warrant initiation of contempt proceedings against

respondents. If applicant is aggrieved by rescondents'

stand, it is open to him to challenge the same seperaaely

in accordance with law, if so advised,

8, Giving leave to applicant as aforesaid the

CP is dropped. Notices discharged,

1 '̂ V'e j /— , /Yy^4 o[/yO)^
( OR.«\.yEDf\\i(\LLI ) (S.R.ADIGE /

flEPIBlIR(D) yiCE CHAIRMAN (A),

/ug/
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